
THE HIGH COURT OF MEGHALAYA 

AT SHILLONG 


STANDING ORDER NO. l8 
Datl•d, Stullong tht. Sc._ptember, 2015 

No.HCM.tl/ 148/2015-Estl/ : For statistical purposes it is ht!reby ., 
notified to all concem<'d thar the High Court of Mcghalaya at Shillong 

will count the main cnses only towards pendency and arr~ars. 

lntt:rlncutory apphcations (Miflc. applications) will continue to be~ 

separately numbered in originnl proceedings before Lhe High Court • 
exercising its original junsdJction and while tabulating pendency and 

.H-rr·ars only main cases will be counted and the interlocutory 

nppli<:ations ansmg therefrom will not be counted with immediate etTect. 

This issues with reference to Resolution No 13](iv) adopted in the 

Chief Justice's Confc:rencc, 2015 held on 3r~ & 4th April, 2015 in the 

Supreme Court of !ncJil-1. 

By Order: 

/ 
REGISTRAR GENERAL 

Memo. No.HC~UI / 148/2015-Estt/JfJ.,I\Shillong, the!~ September, 2015. 
Copy lo-

I 	 DrJ,..Arul, Registrar, Supreme Court of India, New Delhi­
11020 I, for kind m!ormation. This has a reference to his letter 
No.4/CC33/201J SC·\(.J) dated 10.04.2015. 

2. 	The Special Secn·t.uy to tl1e Govcmmcnt of Meghalaya, Law 
Department, Shillong-793 00 1. 

3. 	The Advocat · Gem:ral, Mcghalaya, Shdlong. 
4. 	The Member Secretary, Meghalaya State Legal Servtces 

Authonty. Shillong. 
5. 	The Registrar attached io Hon'ble lhe Chief Justice's 


Secretariat, lor information and necessary action. 

6. 	The RcgisLm r (Adnm), High Court of Meghalaya at Shillong_ 
7. 	The Jotnt Rcgistrar-cum-Sccrcta.ry to Hon'ble the Chief Justict~ 

for kind information of his Lordship. 
8. 	The Joint Rcgistrnr-cum-OSO, Hon'ble the Chief Justice's SectL 
9- Tht: Joint Rcgistrnr, I ligh Cotlrt of MeghaJaya at Shillong. 
IO.Thc Private Secretary to Hon'ble Mr. Justice T.Nandakumar 

Singh, for kind information of his Lordship. 
I I.The Private Secretary to Hon'ble Mr. Justice S.R.Sen, for kind 

informaJon of his Lordship. 
12.The Assistant Rcgisu-ar(Judicial), High Court of Meghalayn at 

Shillong, for information and strict. compliance of the above 
standing ordr;r immediately. 



' 


13.The Librarian-cum-Research Officer, High Court of Meghalaya 
at Shillong. She is to ensure the insertion of above standing 
order n the Rules of High Court of Meghalaya. 20 13 stricrly 

1mediatclv. 
ystcms A~alyst, High Court of Meghalaya at Shillong, for 

informalton and necessary action. 
lS.The Superintendent (Judl), High Court of Meghalaya at Shillong 

for information and slrict necessary action 
16The Notice Board / Order Book and concerned lile. 

I 
in 

REGIST~GENERAL 


